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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

OA No.2008/2002
New Delhi, this the 5th day of Decembser, 2002

HON’BLE MR. M.P.SINGH, MEMBER (A)
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Karishma Apartmsnhtis,

P, tn.27, Patpar Ganj, :

e1lhi-1100322. ... Applicant
By Advocate: Shri 5.C. Luthra)

P ]

e
O M
n

~~ C‘J 20 e O

YVERGUS

Union of India, thiough
The Secretary,
Communication (Deptt. of Telecommunication),
sanchar Bhawan, 20, Ashok Rd., New Dslhi.
‘ ' .., Raspondents
(By Advocate : Mrs. Promila Safayal

O R D E R (CRAL)

Shri M.P. Singh, Member (A)

Heard both the lsarnsd counsel Tor the

parties.

2. The applicant while Tunctioning as
Director Telecom (North Area) Bareilly was issusd a

Memorandum dated 24.4.1835. The applicant retired

The appiicant had preferrad a revision petition on
16.2.200%7 against the aforsesaid order dated 19.5.2000

out ths same was not sntertained by ths ~espondents
vide order dated 26.7.2001 on the ground that “since
the order undsr qguestion has besen issusd under Rule §

at CCs (Pension) Rules, 1372 and in the name of ths
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